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Latesl position Regarding the request of Shri Ram Jethmalani
A.P., for Personal explanation
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINISTER OF STATE OF THE MINISTRY OF
LAW JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY): Sir, the
Secretariat of the Rajya Sabha had sent a communication yesterday to the
Minisiry of Law, Justice and Company Affairs with regard to certain
documents and annexures which were enclosed with the proposed
statement of Shri Ram Jethmalani. We have just submitted a repiy to the
Secretariat and, since it relates to a matter on which the hon. Chairman will
have to decide, the hon. Chairman may consider our reply while deciding
this issue.

SHR! KAPIL,SIBAL (Bihar): My understanding was that the
hon. Law Minister would inform the House -- that was my understanding -
as to  whatis the nature of those documenls that have been taken by
the tormer hon. Minister and were to be revealed to the Press, as

has been seen in this morning's newspapers. This is what the
House understood. The statement of the bon. Prime Ministes
. {nterruptions)... The proceedings of the House may be lcoked at and an
appropriate direction in this regard may be given. | request the hon,

Minister, in fact, to share that information with the hon. Members of the
House so that the dignity of the House, not only the dignily of this House
but the dignity of the Government also, is maintained because he was youl
Minister who has allegedly taken these documents.

MR. CHAIRMAN: Now the reply has been sent to the Secretariat.
The Secretarial must see the reply first. Without the Secretariat seeing the
reply, now can . {nterruptionsi

SHRI KAPIL SIBAL:  Then why for one nour?

SHRI MD. SALIM (West Bengal): S, the normal procedure
is...[nterruptions) |

MR. CHAIRMAN: Let me understand hint. ... {interruptions}... .. Le'
me understand evarything ... (Intarruptions)... Whatever we get and whateve
action we take, certainly, we will keep you informed about it. There is n¢
question of secrecy about it. . {nterruptionsy|
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SHRI KAPIL SIBAL: Mr, Chairman, Sir, | {rmterruptions)|

MR. CHAIRMAN: The Secretariat wrote to the .. {nterruptionsy)...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, there were two separate
issues. ... [nterruptions) |

SHRI ARUN JAITLEY: Sir, last evening we received a
communication from the Secretarial with regard to the proposed statement
and the documents annexed therewith. Certain queries were made with
regard to those documents and cur stand was sought. We have prepared a
response, which has been delivered to the Secretariat.

SHRI KAPIL SIBAL: Mr. Chairman, Sir, you will remember, this
morhing when the question of dignity of the House came up, | got up and
sald that there were two separate issues, one relating 10 the dignity of the
House and the other relating to the criminal acts that have been allegedly
committed by siphoning off or taking away secret documents, with which
the Government must be vitally concerned. MNow, | said, on that, we would
like the hon. Prime Minister to make a staterment; not on the first, | made it
clear, Then, when we reguested the hon. Prime Minister to make a
statement, after pressing, the hon. Prime Minister got up and said that the
hon. Law Minister will come to the House and inform the House. The hon.
Law Minister cannot hide behind the first query desling with the digrity of
the House and the communication between the Secretariat and the Ministry,
and say that he will not inform the House. | request, ! beseech, the hon.
lLaw Minister to share this information with the hon. Members of this House,
which will be in keeping with the traditions of this House because it vitally
concerns this House. That has to be done.

SHRI DIPANKAR MUKHERJEE (West Bengal): Annexure 3 is of a
secret nature.

SHRI K SIBAL: One concerns the dignity of the House angd what
this House will do. The other concerns the Government; the secrecy of the
documents. That vitally concerns the Government and the impression wilt
go that this Government in fact, wants to protect somebody. That
impression should not go; by not sharing this information with us, that is the
impression that will go. That is a very serious thing.

MR. OHA!_RMAN: I do not think so. When the reply comes to us,
we lake a decision. Certainly, we will keep the Members informed about
what action we take.

SHRI KAPIL SIBAL: In that case, Mr. Chairman. .

MR. CHAIRMAN:  The Secrefarial wil certainly write to Mr,
Jethmalani alsc on the reply that we have got. On the basis of that, we
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"shall teil you what is wror:y and what is nght. The Secretarat is in the
process of taking cerlain action, whict has to be taken. Let the Setretariat
take action and nothing will be kept hidden; nothing will be kept secret.
Certainly, whatever we do will be transparent. ..ferruptions)|

SHRI MD. SALIM. Unnecassarily, wa arz vringing in the Secretariat
into the picture,
SHRI KAPIL SABIL: Exacily. That ia tntair,

TSHRI MD. SALIM:  Of course, they ccrrespond on behail of the
House ard on behal, of the Chair. The question ‘s...gard og & 5 srrdiESq
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¥ 2 =Ed, sraEr d N X dwd & gp dhbe Sepiew 9d v § i e
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ffyer amtt, 2@ B 4 otse € o afl R L (=wmE)... wE @ dwar o
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MR. CHAIRMAN. Please 3t down, Let the Minister speak.
...{interruptions)...

SHRI N. K. P. SALVE (Maharashtra) : Sir, { want to raise a point.
...{Interruptions}... Sir, what you say about procedure is absolutely correct
...{Interruptions)... Sir, please permit me..(interruptions)...

it TH.o9. apgERrn (Rer): a8 @ W@ 7 . ..(mmEems)..
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2 ... (=mam)... 9iRTa g iy .., (@EaE)....

A B8 W : W, W 0P Geried @ea § ... (FEaE)..

SHRI K. M. KHAN {Andhra Pradesh): If he has =saild it, he should
withdraw it. ...fInterruptions)...

TSHRI MD. SALIM: It is very serious. He should withdraw it. %,
wod & fer # e s § 5 e Rew f w3 o 3 5 ot A f
favan formr gw el A, o a1 * w1 ol woow T & L (oEame)... oW
7 e s afew | ..(am@am)...
*Expunged as ordered by the Chair.

Traniiteration of the speech In Persian Script is available in Hindl version of the
debate.
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SHR| KAPIL SiBAL:  1This 15 A very serious matter. Apparently, he
‘aiked abowt " between me and the hon. Law Minister. You may nol name
me, but that is what you are implying. This 13 wrong.

MR. CHAIRIAAN: | agree with you ...WGIWMS).I.. Moativation
shouid nct be imputed tc at.y hon. Member in the House, by ohe or the
other.

o o e e am Rerd 3 wer fFn el Red A
P GOy e, faEe.,

MR. CtHarFM-iY Tost g all right...énterruptions)...

o wrer I 7 Brdgieen waogw oame ol ol ol wfdel R
EpReRTR a1 8 vl ¥ ag vl A4 v we By e = § L (amae)...

SHRI ME. P SAIVE S, what you have ssid s about the
procedurs, It ig curest.. frrerugtions) |
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SHRI NILOTPAL S8aASU (Wes: Beigdll: This is a vary serious
question../interruptions)..

SHRI KAPIL JIBAL: Sir, the bon. Member shouid know that the
hon. Law Minister and mysell are best friends...{nferruptions).. Yes.
Therefore, do not talk of things which are totally
wicorract.. §nfterruptions;.. . Therefore, the hon. Chairman has expunged the
remarks In that cortext.

MR. CHAIRMAR: Yes.

SHRI KAPIL &:3~L: Thank you. Thank you, vy much,

SHEL K2 8ALVE. S, the hon. Chaikman has pointed out that
on receipt of the corresponctance by the Secretariat, the Chairman would
procass and decide wnatevar he feels comrect. But the basic question is, s
it in conformity with the directions you have given? Is it in conformity with
what jhe Law Minister promised fo the House? If it is not so, then...

MR CHA:RMAN: | fave not seen. | will see...fnterruptions)...

SHRI N.K.P. SALVE: Sir, that procedure Is correct; hundred per
cent correct. But, is it in harmony, is it in consonance. with the direction
and the assurance that has been gwen to the House? That is the
Issue, . fr‘tenuptona)

*Expunged as ordered by the Chair.
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SHRI K. RAHMAN KHAN (Karnataka): This is the assurance given
to the House...[nterruptions)...

SHRI M. VENKAIAH NAIDU {Karnataka): Sir, you kindly hear our
point of view also. In the morning, the Chairman had rightly taken up the
issue seriousty and he said it from the Chair and everybody. had agreed
to it; and then, you were kind encugh to .permit the Law Minister to
respond. The Minister had given an assurance that within one hour he
would come back to you...{nterruptions)...

SHRI K. RAHMAN KHAN: To the House...{nterruptions)...
SHRI N.K.P. SALVE: To the House: not to him...{nterruptions)...

SHRI M. VENKAIAH NAIDU: No, never ...(Interruptions)... Go
through the record. .{nterruptions).. Sir, the House has not given any
direction to the Minister...{nterruptions).. The Chair had asked the Law
Ministry.. .{nterruptions)...No...interruptions)...Secret documents cannot be
iaid on the Table of the House. {nterruptions). . You Know
it..(interruptions)... ket us not deviate from the main issue...{nterruptions)...

"MR.  CHAIRMAN: Hon. Law Minister wants to say
something...{nterruptions)...

i SHRI M. VENKAIAH NAIDU: | have something to say. Please, one
minute. The question is with regard to the proceedings of the House. My
point is very simple. The Chairman forwarded the documents to the Law
Ministry for its remarks or response or whatever it is. The Law Minister,
being present in the House, - maybe, accidentally or regularly - responded
by saying ...{nterruptions)... It was not his quastion..jdnterruptions)...

SHRI N.K. PREMAGHANDRAN (Kerala): He is present in the House.
He has to respond...{nterruptions)...

SHRI M. VENKAIAH NAIDU. Yes..{nterruptions)...That is your
view...finterruptions)... Babu, that is your view..(interruptions)... My view is
different...(nterruptions)...Let me clarify my point of view. My p2int is simple.
The informaticn was asked for by the hon. Chairman. The information has
been given to the hon. Chairman or the Secretariat, and the hon. Chairman
should proceed further, as per the rules. There is nothing to discuss in the
House. Already, | am afraid, we are going a iittle bit away from the main
issue and then  started making  allegations  against = es~;
other...{nterruptions)...

SHRI NILOTPAL BA3U: This is a very strange situation. The
Government has assured us. Since the issue was raised in the House, the
Government is accountable to the House..{interruptions]...
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SHRI ARUN JAITLEY: Sir, some very relevant questions have been
raised. My submission before the hon. House would be that the two
questions are intrinsically linked. The Secretariat had " sent us a
Memorandum seeking our response on the documents and on the category
of the documents, and whether those documents can be used in the course
of the House proceedings or not. Also, whether these are, in our view,
secret documents or not. We have given our response. | had, in the
morning, said that we would require some time: | also said that we were
preparing our response and we would file it,

The hon. Ghairman will take 3 view whether those documents can
be used in the course of debate or not, and also on the character of those
documents. Therefore, before the hon, Chairman takes that view, it will not
be appropriate for the Government -- having already intimated its stand to
the hon. Chairman -- 1o say anything yet. Suppose the Hon. Chairman
takes a view that these documents are not secret, and if that is‘the eventual
view and that can be relied upon, in that view of the matter, it ‘would
certainly not be proper for me o say anything contrary in advance.
Alternatively, if the hon. Chairman lakes a view that those documents are
secret and cannot be relied upon, even on that ground, ' cannot not really
get up today and say anything which may be contrary to the view that the
hon. Chairman may eventually take. QOur response, or any response, to that
would arise only after the hon. Chairman considers the matter and gives a
ruling on that. ...¢nterruption). ..

SHRI KAPIL SIBAL: Sir. in fact, the hon. Minister is putting a very
heavy burden on you. ..fInferruptions)... The hon. Chairman will not
decide, and will never decide the secrecy of the documents.
{interruptions)...  Mr. Chairman, Sir, | am stating it as a proposition of law:
whether a document is secret or not, is a decision of the Government. It
can naver be a decision of the Chair, Sir, thal's a matter of law. Under
which law is ‘a document decided to be secret or not? It is decided under
the Official Secrets Act, and under the Government procedure because they
have a Hand Book by virtue of which they decide whetlher a particular
document is secret or not. When a Minister, in his handwriting, says that it
is a secret document, nobody can say that it is not secret. For the
purposes of those transactions, it is a secret document. Even if the
Government gives those documents to you, it would not be the jurisdiction
of the Chair to say that those documents are not secret. So, | request the
hon. Minister.....(dnterruptions)... Just one second. ..{Interruptions)... No,
no. ..finterruptions}...
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SHHI. KAPIL SIBAL: Therefore, | request the hon. Minister not to
put the Chair in a situation where the Chair has to decide whether a
document: is secret or not. We would ke to know from the Government
whether those documents are considered secret by it or not. The rest of
the things will be decided in the House. ...flnterruptions)... This information
has to be revealed to the House because that was the assurance given to
the House by no less a person than the hon. Prime Minister. * This will be
reflected.in the record. - ...(Interruptions)... '

SHRI-MD. SALIM: Sir, it is a matter on which the Prime Minister
gave an assurance, and you aiso said, "Lst the Question Hour proceed and
then -within one hour, they will come and tell us." They did not say that the
documents will ‘be passed on to you to decide whether they are secret or
not. .it.is a qués!ion of. 'accountability of an elected Government to
Parliament. Sir, in front of all of Us, you were in the Chair, they assured us.
Now they are going back.. .This we will not. allow. Sir. This we cannot.
allow. ...{Interruptions)... .

SHRI ARUN JAITLEY:" Sir, there is an accountability as per the
Rules of Procedure. The Rules of Procedure are that a Member had sought
pernission to make a statement. The Chair had asked for our response.

We have glven the response. The Chair will now decide as to what has to )
be done in the matter. That is the manner in which thlngs are to ba

’ regutated ...(Interruptions)...

. SHRI MD. SALIM: That is not the main issue. The procedure is nct
bemg dlsputed The issue is belng disputed. ...(Inter:uptions)...

aﬂwxa&mmg W, T8 B Q@ wel ¥ sex Rewaw a8 &, wm d
=d}.am3z & 1 Sir, after the Question Hour, thirty minutes have gone without
anything ...{Interruptions)... Some Members want to take the..(/nterruptions). ..
Chairman. also ...fnterruptions). .. .

SHF?I ARJUN SINGH ‘(Madhya Pradesh): Sir, the House . will
recollect that the whole debate -on this ‘issue took a turn after ‘the hon.
Chairman expressed his anguish, as an imputation was being made that
somebody was tying ‘to manipulate the Houge. The whole thing started
from there, and it came to this point where the Law' Minister said that he-
would inform the House, the Prime Mumster sald W 'ﬂa % msnr l' l doh t
see any problem with’ you o i+

I don't understand the problem with you Elther you should not
have said it, or, having said it, the Prime Minister hawng endorsed it, and all
of us haviny. accepted it, you cannot go back. It i§8 very very untortunate.
} would request the hn.. Chaisnan not to get involved in someihmg which is
squarely the responsnb)my of the Government to decide,
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THE MINISTER OF FARLIAMNTARY AFFAIRS AND MINISTER OF
NFOBRMATION - TECHNOLOGY (SHRI PRAMOD MAHAJAN):  Sir, the
documents were given to you. Qur resocise was sought whether they were
secret or not  We fave aiready gwvon the response, as promised. If you
permit, we can tell the House what response we gave to the House.
(nterruptions)

SHAI wAPL SIBAL: Are you ralking about the documents . . .
{nterruptions)

SeR PRALIOT MadHAGAN: You have not given me the documents.
Whizh unoomenty dre yoo talking ebeat’s  frdersuions)

SHAL W AL vou are awerae of those documents.
Vritcrruptions)  Thwse cormenis whaeb yers sa.d are secrel.  {nferruplions)
Con't ask rae

8ft wite wWeraE: &Gl TEd o §o eas § FaY T2-42 v o ¥
B o Wl Ieeie snapdidm & finp 3@ gwmE senm qffes @ @)
o A TET).

PE AR wEw: S A deon S ame . T8 @ fen &1 . (@mum)...

s wa k. fL o 27wl A et T §TsY T g N @ g A 3
fyards fra 2 @dt A8 LA ot af e R ga Oar € gam

3ft wave mgror: w8 @iy A A wE vl g ' A T s g fE
B gfagien o e nat w28 2 A gt e e A T e @ 1w 3
cragiea G Y13y g 1 L(@aEmE)..

off Stewrr woll 2w UE s s TR € 2 4@ ot ol & Amven @ |
ELEN Y chf & i vi § and 7L (raEeTD. L

3fi yelg wEe @ § 9T & oad X F ) L (FEuE). 8 Yy e § g
A b sige® G 43 & e & gaan g dfhq wg A Al @ smaml o @
e .. {TRUTT...

=1 gorg ®RAS (o imen e & s 10 S, | would like to
sUlby it enterrupons,

SHRI M NS NAIDL T dg the prob!nm.  {nterruptions)
They will naver hear the Linester, | Fdorrantions:..

They will rewer Lo o g eely pectle. | {nferruptions)...
They s booge o magidng eeohas 20 | make allegations against
AT uS e L LS
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1.00 P.M.

SHRi PRANAB MUKHERJEE: You go on speaking: we have no
problem. {nterruptions)

SHRI M. VENKAIAH NAIDU: Sir, we would like the Chair 1o guide
us. Should ail the documents be placed before the House? (interruptions)
Can the correspondence between the Chairman and the Minister be
discussed in the Housg? ...(nterruptions)...

I’ is a very a simple guestion. ... {nterruptions)...

THE CHAIRMAN: Yes, let me ..{nterruptions)..

SHRI PRANAB MUKHERJEE: Sir, please listen to me and then
make your observations. | do entirely agree that what franspires between
the different ministries and the Rajya”Sabha Secretariat is never discussed
o the fioor of this House. It is a maller of correspondence between two
Sewetarials to .ascertain the facts so that the Rajya Sabha Secretariat can
arvive at certain conclusions, Tilt this morning, tHis_particular case .was also
of that nature, but this morning, something happened which was unusual,
l.et us admit that. This morning it happened that the” Chairman, while
making his observation observations, stated that as per the information --
wn studying the documents -- the immediate reaction from the Law Ministry
was that these documenis were secret. Therelore, the Secretariat had sent
these docyments to obtain the opinion of the Law Ministry. The Law
Minister himself had informed the House, he had no obligation or
compulsion to come and teil this House that within one hour, the
aformation will come. He could have told his Ministry and the Law Ministry
~ould have informed this Secretarial as 1o when it will come. {nterruptions)
Please listen to me. We were insisting that the Prime Minister should say
something.  And what did the Prime Minister say? The Prime Minister said,
inat the nformation would be made available within one houwr. What was
our objective? Our objective was to suspend the Question Hour. Let us
cinch this issue. | would like io know whether this House could be
manipuiated by an individual 10 turther his own interest. One person may
have this view and another person may have that view. We were discussing
7. but in batween, the issue was resolved. You didn't allow the Question
Hour to be suspended. Still we went on arguing. in between, the entire
mafter had to be looked inte. So, we immediately resumed the normal
businegs after listening to the Prime Minister and getting his advice T b2
¥ fog v& a1 R § % nand

Now yeu ara saying that whatever you like 1o do, you will do it
through correspendence. You will not put it on record, on the floor of the
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House. Then why did you say that it will be Hone within one hour? That is
the point. {nterruptions)

SHRI PRAMOD MAHAJAN: Sir, | would like to submit that we are
talkina about the documents which are not there. .. .(nferruptions)...

SHRI HANSRAJ BHARDWA. (Madhya Pradesh): Sirl.. .,

SHRI PRAMOD MAHAJAN: Let me complete. | may be wrong.
interruptions)  We are talking about the documents which are not there;
‘which are not there' means, they are not laid on the Table of the House.
Though | am a Member of thi§ House, | am not aware as to- what kind of
documents we are really talking about. The documents are with the Rajya
Sabha Secretariat. The Rajya Sabha Secrelariat, through a confidential
- letter, had asked for a response from the Ministry of Law. In the morning,
“when this issue was raised, the hon. Prime Minister, as also the Law

Minister, said that the response would come within one hour. Naturally, the
response will come to a person who has got the documents. The response
cannot come to a person who does not have the documenis, As a
Member of this House, | do not know what kind of documents we have.
Therefore, when the documents, whether they are secret or confidential or
open, are not there, | do not know what kind of a question it is.
{nterruptions) We gave you the documents, If you feel, Mr. Chairman, you
can tell our response, It is your right, There is nothing to hide.
{rterruptions)
MK. CHAIRMAN. The House is adjourned 1 two o'clock,
The House then adjoured for lunch at one minute past one of the
Clock,
The House reassembled after lunch at two minutes past two of the
Clock,

[MR. CHAIRMAN in the Chair.]

LATEST POSITION REGARDING THE REQUEST OF SHRI RAM
JETHMALANI, M.P. FOR PERSONAL EXPLANATION -Contd.

it T ATATE | WAIGRY HEEE, 3 AT A O 4 IS T |

MR. CHAIRMAN : | wiil come 1o you just now. Hon. Members, the
Secretariat has received a reply from the Ministry of Law, Justice and
Company Affairs. The Ministry has taken the stand that some of the
documents annexed by Shri Ram Jethmalani are ‘marked secret/confidential
and cannot be used by a former Minister. Shri Ram Jethmalani has been
‘advised of this position by this Secretariat and has been told to make a
modified persanal statement, bearing in .mind the requirements of rules 238
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and Z41 of the Rules of Procedure arnd Conduct of Business in the Council
of States and alsc the convertions and practicss of this Hous:s.

SHR! PRANAB MUKHEREE: Mr.o Chairme . S
apprehensions which we have . {rierruptions), Tris iy

. now ihe

oiece of
spocmation | am not dispining the ruling of the Traraen, ody can
challenge the ruling of tne Chairman. Thig Ca e of infurmation,
3w, on the bhasis of this information, our aprre ac pnly been
fransiated nto reality.  Ouwr apihéher =atsed in the
morring, a tormer Minister was o Dos Ko . mments which
he diilised even when he ceased to oo & Miivwr: ot iboo~ corsess the role
of the Government, not that of the Hanse. M for y Government to
dcceide; if sornebody indulges N bredking lews iridges o somathing which
may be construed as breach of bust o o0 ¥ Governmant 1o take
action. As a Minister, | was snbiusied with cortsin documents which | had
the lagal right to possess and which ¢ usad by vy capacity as a Minister,
Suppose | cease to be =z Minisier, hut hereaiter, @ usg those
docuoments, then surely it i3 & arimaal ofiercs My simple guestion to the
Government is, what action i« the Governtaant going to take in resoect of
these matters, because he person concerced is a Member of this House™
e Member used these documeris i aonnection with, | suppose,
trensacting the business of the House in discharging his duties as &
Membier of this House.

RS

He was opling to exercice bis right as a Member of the House t¢
gnve an explanation on why b had reagned fram the Councit of Ministars,
whuch is part of his duties and which ha wanted ¢ discharge 28 8 Memba:
o tha House. it appears fron e inforiration thyt we received that whet
he did in that capacity wes naipablv wrong,  Therefore rmnst raspectfully,
vwauldd like 10 have the reacton and respoase of the Gover:ment on how the
Governmetit  going to treai thyg matter, wiatl 2ction it is gong to take, If
the Goverrrient can give s some information, we would e giad to have i,

SHR! ARUN JAITLEY:  Sir, Government shall! enguire into  the
scurce of \he leakage o tn: documents aid the consequances thareot,

SHFL HANSRAS BHARCV A ne on. Law Minister not to
complicate tha matter furihar, It s wail boowe Rieo Law Minisizy *hal the
source of the leakage ic edher the Law Mivstey o the person wie has the
possession of these dosuments. Vou kincly waity trein your officials
whether all the files, which beiong to our Ministry, bave beerr retrieved.
Therg arc some very ‘sensitive mallers. You dicd aul take my advice
seriously that day. Kindly take it seriously today for your own benesit. [t is
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a very sericus: matter that you are dealing with. The man. came to the
Secretariat and promised to hand eover the statement, and the Secrelariat
bona fide -aelieved that he would give the statement within a reasonable
time. withir an hour or two. He did not give it. He went back home andq
made photocopies of the official documents that are secret. You are well
aware of the definition of a thief. A person who is found in possession of a
siolen property is either the thief or the receiver of the stolen property.

SHRI RA\/! SHANKAR PRASAD (Binar):  The Member is speaking
as:-if- Mr, Jethmalani has stolen the documsnts. Mr. Jethmiani is not
present - in . the . House. ...nterruptions)...

SHRI HANSRAJ BHARDWAJ: | am aiving the-legat position,

Sir, if there is anything objectionable, kindly delete it from- the
record. +'do not-mean any distespect 1o any hon. Member; much less to
Mr. Jethmalani who is our coligague and who has been at-one time the Law
Minister. ‘which, fortunately or unfortunaiely, | also had-the privilege to be.

Fisst, kindly look at his action. Me has some documents that are almost a
confidential. wrust .of the Government with him. When you write that this is a
confidential document, you are bound by your own decision, It.will remain secret or
confidential, ~ Then. he encloses them as annexures and gives them to the
Secretariat latér on. In his own interast or in your own interest you should nave
resolved by now whether the files have been actually stolen or he has simply ‘made
phototopies of those documents to attack the judiciary Can &@h hon. Member do
anmething that - canfiot be done in the House, by circulating it to- Members? - His
intention has bean well known. :You know it very well. As'| told you on that day in
the Question Hour itself, an inner friction, an inner contradiction, is going on. 1 have
many more details about this, but, in the ‘interest of the institutions of democracy
and indiciand | .am not dividaina them.  Kindiv. ao into this in full datail and advise
the Government that it is no. lonaar safe to deal with the man who had, at one
time, emqed the trust of the Government and who today is trying to destroy it by
this type of manipulation

This House is not to be blamed, ‘What is rule 2417  Rule 241
deals w'th a matter of a personal exp|anataon if he has any grouse of any
_klnd or anvthunq to say, he can ‘do so ‘But he canrot raise & debatable
point here.  He has raised the most debatable ‘point by using the
Secretariat. ‘We never do it.  We always deal with the Secretariat, and the
officials belileve us as Members of this House. Many a time we say, "We
are seading the papers.”’ They say, "Okay, ‘we will take nate-of them." See
nint ha hae dnonal Tharefare vnil kindlv make a thorouah orobe.. It he has
deliberataly .done. something, such a Member -is not entitled to_the.respect
that a Member deserves.
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SHRI KAPIL SIBAL: Sir, it is a very serious matter. The hon.
Minister has made a very significant statement. He has said just now that
as far as these ducuments are concerned, a probe will be conducted to find
out how the documents were leaked. The hon. Minister knows thal under
the Criminal Procedure law of this country, and especially the Official
Secrets Act, the source of the leakage is not relevant. It is the person who
possesses the document, which is relevant. | give an example. If a person
steals a document and gives it in the hands of a person, who is not
authorised, the person who is in possession of that document is per se
liable for prosecution without gning nto anything more. You may certairdy
probe into the matter further and find out where the source was, but the
person who is primarily liable” under the faw is the possessor of the
documents. Now, it is clear that Mr, _Jethmatani possessed the documents,
which wete secret. Nothing more could be inquired into as far as- Mr.
Jethmalani is cornicerned.  Therefore, any statement by the Minister to say
that action will be deferred to find out what the source is gives an
impression that somebody is being protected, when he has obviously
violated the law. Now, if this impression is given to the public at farge, that
merely because he had been a Minister a few days ago and now he is in
possession of secret documents and a probe will be coducted as to the
source, it is, in fact, telling the public that the person who is in possession
of -iltegal documents will not be proceeded against. Please don't let that
impression go to the public of this country. | demand an exp'anation frem
the Government here and now. Are they going o prosecute, are they going
fo deal with the person in possession of wnauthorised documents
immediately in accordance with the law? (nterruptions)

it T feuw (reRrs): aeest TE T | L (ageera).

SHRI M. VENKAIAH NAIDU: Sir, can he say like this?
{nterruptions) What for are we here? (nterruptions) | am on a point of
order.

o SHRI SANJAY NIRUPAM: He cannot say this to the House. He
cannot tell this to the Chair. (fnterruptians]

SHRI M. VENKAIAH NAIDU: Sir, is the House so helpless?
(interruptions) Please go through Rule 238(A). You must admonish him.
{interruptions) He has brought disrespect to the House by * (Inter?\tpﬁons)

SHRI KAPIL SIBAL: 1 said the Government was not performing its
duties. {rterruptions) | said that by not informing they were denigrating the
dignity of the House.

*Expunged, as ordered by the’Chair,
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| SR Tw. ¥%m ARry . ou 3 W 35 T drw (wrrer) Mr, Chaiman,
Sir, as per the rule no Member can threaten the House. He shoukd
withdraw his words or the Chair should .admonish him. ...{interruptions)...

_ st worg FeTW AW B o 34 W owEe Ao wheh o o
...(sxaam)... : :
Her sitdgeen am et () - R @ 8 @ & fGeh g B ad)
.. (HaH)...
MB. CHAIRMAN: Mr. Sibal should have said other things, but
threatening the Member colleagues is not a very heatthy- sign on.the part of
the Member. ’

SHRI KAPIL SIBAL: | am sorry. | warl to put the record straight.
| did not threaten anybody. - | reiterate that | had no intention of threatening
anybody. You can check the record if | have used any such remark.

MR. CHAIRMAN: You said that.....
*f} ©iorg freum . wEd S Ao Wil o3 L L (caawm)...

SHRI KAPIL SIBAL: No, no, | said,"if the Government donet take
action in accordance with the law and donst make a statement, then, we
will have to adopt coercive method to make sure that they discharge their
duty. That is all that | want to say. That was the inlention of this. How
can |*

MR, CHIARMAN: Anyway, but the words that he has used must
be deleted. - That is all right.

SHRI KAPIL SIBAL: Exacty. That is a¥l right. That is all right. No
problern, But there i3 no question of ~ This is not going to
. {nterruptions}... them in any way.

MR. CHAIRMAN: Now this issue is closed. All right,
{nterruptions)

2 AEvre wellm . wiwar W o gdl w® i 21 donst derail the issue.

SHRI M. VENKAIAH NAIDU: Mr, Chairman, Sir, | have a submission
to make. MNow that he said, okay, the Chair can go through it and then
delete it from the record % the Thairman has right to delete it, we donst
want to prolong it further and unecessarily have acrimony i the House. My
point is very simple.  Sir, in the morning .. .(nterruptions)... | am making a
submission. ’

*Expunged, as ordered by the Chair.
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SHRI MLOTPAL BASL: The Chair has identfied ma.

SHAI M. VENKMAAR NAIDUL t have readested the Chairman, | am
not talking 1o you.

WME. CHAFMAN: 1 had asksd e, Milotpal Sasu,

SHP M. OVENKAIAH NAIDUD o pr'ot—vh:-z!‘” Vhatever vtiu say, we
will accopt i

T CHARMAM:  Alewerds, vou e gt a chance,
SHA M. VENKAAH NaiDus  Right, i
ik CHAIRMAN L. ddilotpal Bamg, 320t be provocaiive

SHNILCTPAL BASU. 1wl be vy, vary short, 1 s only for
your consoderation, So far as the facys thal have been revealed are
concerned, there afe two aspecls. oy under the rules, how vou are
going 1o deal with Mr. Jettvnaian’s cate, wnather you will affow him: to make
that statoement or not, whethar the ruias -t business of this House aliow you
Wopermit um or not, that s the consideration that you have 1o take, a'ter
teking cogrizance of alt the relevant intormation.

I other aspect which here, | think has become all the mure
relevar! is the accountabiity of the Guwverminent 1o the House. Now, we
have read & the press that a partcular Minister has resigned,  Then, loday
there arg prass reports that ne s ceneng that te has been sacked., He
he: et orly said that he has been sacked, but he is ponting an accusing
finger at ve important oceopants of office of this Government, o less than
the Attorney General of this country. Now, all these things are faking place
when the Parliament is 0 sesson, & members of Pariamerd, we have the
previkegs,  we have  the rreroalive 100 know  authenbeaily  from  the
Government in terms of & detadsd stalemnent as 10 what want on witRin the
Governmers whieh either il 1o the resignation of the Minister from the
Council of Ministirs or 1o bas sacking, These lacls must come through a
Government staiament onouhs Boer of the House We should not be forced
1t tead al the letmils in e pross. 8o, ihis is our concern. The
SGovernment must come oul with a comprehense dtatemert explaining the
entire chain of events wrich e 10 s ana of an unsavoury situation,
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Sir. the third point which is ve~ imporfant is, when this
Governme::l ‘Was elected to power the: Prime Minister nad constiued s
. Council of Ministers. They were duty-boind to grolect *ne laws of this land;
and one of the iaws is the Cificial Secrets Act.  The {tan Law idinister
himself admitted that some of the docurents were lying with tha Secretariat’
and some of the Jdocuments which were alsc published in the press were
actually sucret document.  Therefore, the Government will also have to
explain 10 the House as 10 how the Cfiical Secrets Act has been breached;
and they have. o lake the entire responsibility for that, thay have ‘¢ come
before the HMouse. They cannot avisd coming betore the House. This s a
very, vary senous ratter. When the Goverhment itself has agreed that thag
particular law has been breached § wihather the breach of that law was
facilitiated by the appointment of that parti ular member of Pariament as a
Minister is net our concern, they will have 1o expiain as to how all thase
things have happened because this Giovernment was committed to the
people for providing an able anG & stare Government. TFheretcre, in the
interest of trensparency and in the Fderest of the dgnity of the systern, lhoy
have 1o come Jlean on this.

N CHAIRMARMN: Trar is all right,

SHRI M, VENKAIAK NADL - Yo Chairman, Sir, | would like to
bring to the nodce of the “wuse, through the Chair, two points.  In the
morning, as 1 owas an imosriaal issug, Shn Pranab Mukherjeedl raised o,
thwough you, and «oher Menbers jained  You also expressed concern at
the way in which the House was being taken for a particular purpose.
Subsequently, a response carie fom the Governmert that they would
respond to the memorandum o the ducument that was referred (o them,
And the response has oot given. My pomt 15 very simple. | have gone
through the rules of the Lok Sabba aizo. i a Miruster resigns, there is no
specific provision made in the rules. as lar as the rules are concerned. A
Member, by way of a personal xplanaticn, can explan, as Bhardwaj ji has
rightly said, the reasons {or s resignation. But there cannot be « debate on
that issue. There ends the malier.  Hare, the Member has rot so far
explained fis reasons. If he shooses o oxplain, ever now he c&n come 1o
the House, take your permussion, Mr. Chairrnan, thrciesh the appropriate rule
and make an explanaiion.  Tne issoe shodd be taken as closed there,

Secondly, som- Mombers were asiking Hrat the Gr vernment should
explain why the Minicter i« dropped  Thiz v never done, 1 my knowladge
of parliamentary history, 1 is the prerogative, 1 e parliainentary systam,
of the Prime Minister, t) appnint or drop Ministers, or change ther
portfolios. And it s alan g well-accepted systern. This issue does nol come
under that particuiar category,
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The thikd point is with regard to the documents. It is very
important. There is no doubt about it. Nobody can deny the fact that if
some documents of the Government are used by perspns who have ceased
to be in office, whether it should be allowed; is a valid question. This
question needs study -not only by the Government but also by the House.
in the particular instance, the allegation is not against the Government
servant or ordinary public. It is about a Member of Parliament. In the litHe
wisdom that | have about the parliamentary practice, the.Member Is not
here in the House. Wa have also seen rules 238A and 241. The Member
concerned is not here. But we are making allegations, sweeping remarks,
against that particular Member without even hearing the. Member. My
suggestion is this. In the morning, we had foregone half an hour of the
Question Hour. The Chairman himself thought that it was very important
and he alloweu the discussion. We have not. questioned it. ~ Now, the
disinvestment discussion is going on which is another important issue.
Because the Government is committed 1o transparency, because - the
Government_ is committed to democratic principles and parliamentary
democracy and it responded immediately, unless you issue a notice, unless
you raise an issue through a substantive motion in the-House, questions
cannol be put like this saying, "Common on, give the reply here and now
itself.* | am not going to use the other word used by my friend. He is a
very senior man. He also offered to withdraw it. The Chairman may delete
it from the record. But this never happens. At that time, the Minister came
from the Lok Sabha here. He immediately said within one hour, it would be
done. | was wondering if it was passible to be done within -one hour.
‘Government is not there just in the corridors of Pariament. People have to
go and get it. Still, they have kept their word. This has been referred to
you, Sir. it is for the hon. Chairman to decide wheiher to allow him or not.
- interruption). Sir, his facial movements are distracting my thought.
{nterruptions). it was a mistake of mine. | could have seen the Chairman's
face, not your face. (nterruptions). My point is, if the Chairman allows him
to make an explanation about that issue, yes. If he does not allow him, if it
does not fall within the rules, rule 241 and the precedents of the House,
then, it is for the Chairman to decide.

With reger-i to the other issue of the so-called documents, Sir,
every secret does not come under the Official Secre!s Act.  This is my
understanding of law. Every secret does not com:. under the Official
Secrels Act. {nteriuptions).

SHRI NILOTPAL BASU: Many secrets yc:: know that we do not
know. {nterruptions).
SHRI M. VENKAIAH NAIDU: No problem.
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SHRF KAPIL SIBAL: Wit vou vyield to me for a minutse?
Ynterruptions). The correspondence hetween the Chiet Justice of tndia and
the Law Minister is a secret document. You know thal, | know that.

SHEU M. VENKAIAH NAIDU: As Members of Parliament, unless we
are toid what those documents are, either by.. interruptions). ’

SHRI KAPIL SIBAL: Now, the Minister has said that those are
secret documents. Therefore, there is no debate on that,

SHRI M. VENKAIAH NAIDU:  He did not mention a particular
document.

SHR! KAPIL SIBAL: Whalever it may be.

SHRI M. VENKAIAH NAIDU: My point ts, it is a wider issue. On
that issue, there has to be a separate nolice, separate discussion. 1t has to
be settled. | am not dispuling that point. The point is, now itself, going ali-
out and then.making ail sorts of sweeping allegations, | don't think, wilt add
to the name and fame of this House or the prestige of the debats of this
House. | request the Chairman that  in the interest of public, the
disinvestment debate which is going on, which is very important, should be
allowed and the Members can give notice on this particular aspect, and as
per the retevant nies, the issue can be discussed very clearly. Sir, if-you
say, ‘now itself, come on', and then somebody eise says, ‘decide it right
now, come on, whether you are going to~do it or not', is it the way that we
conduct this House? | don't think this is the way. Nowhere it is allowed. |
am simply urging the Chairman to see 1o it that we conduct the business
and we perform out public responsibility properly.  This is an issue for which
a separate nofice is needed and it has to be allowed only then.

oft Wora Preoy | ARAA www, qeE @ wad A A o W G0 v X, 97
Rob g 2 5 R o Severh S 9 o Tl ¥Rfee @ Ry & 9 el
¥ ol § weR o ww g &, waR @ w & aef-anf oY av oy AR
F A At A weT § a-we wRl BE P 9F OR awodw e §, @
ol w9 it 5 9R 59w ¥ o I Tw e @ & us w8,
o Aiby ¢ w3 ol @R ey, wWaR @ e 5 o W am
e P o &) W 79 @ A A ol SOl R g amw ¢ B aw g
fiwg o) st divt @t wwwe 98 &) R AV & W vy 9 aifkg ol fu-
e & Row W I W ¥ wewl & fow awg @ wwwpl fva 8, e
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SHRI DIPANKAR MUKHERJEE: We would like 1o know whether
there has been & siralegic sale ol 8 Minister: That is whet we want 1o
know. {rileruptions)}

SHRI M. VENKAIAH NAIDU: The same thing is not happening
now. So, there is a difference. {nterruptions)

SHAL S, PETER ALPHONSE (Tamil Nady): Sk, { want to make one
submission.

MA. CHAIRMAN: What do you want 10 aay? Al the points have
already been made.

SHR! 8. PETER ALPHONSE: Sir, the Minister hag just said that the.
Council of Ministers is responsible to the House and the House is
responsile to the people. The news-item in various newspapers today has
created suspicion twaughout the counlry about every institution under the
Constitution. So, the Governmant is under a bounden duty to explain to the
peopie, not to this House, what has gone wrong. He has guestioned the
character and the funclioning of ali institutions. | do nof want to mention
those names -- the highest office of the fand, the highest judiciai officer of
ihs fand, the highest tegal officer of the land.” The Minister has questioned
the statement and has cast aspersions on every insiifution. | request the
Law Minisier because he knows faw beiter than me...gnterruptions)

MR, CHAIRMAN: The Minister has already repiied. {nlerruptions)

#f} worr ooy #mma#wﬁim%ﬁimsagtmhﬁmﬁm
wry ofit R & gt W owal g wed Wi

SHAI S, PETER ALPHONSE: Sir. | should be heard. “ Mr. Sanjay
Nirupam, arg you -going o allow me 10 speek or not? Undevruptions) | am
not yielding.

aﬁmm-%ﬂmwm ffyeey ama § ek ool 3 v @ 4
A geaw 4 soEn Ry fawr e far 2, guleln am 5% Ben o off ot fRw oy
Wk Ru-widesie oy av s waf g6 @ @l it has becume a non -issue. .
That is what § am teliing you.

- SHERt 5. PETER ALPHONSE: Sir, the Indian Penal Gode provides
punishiment nof only for theft but also for possession of stolen property.
The Minister has said that it does nal necd any probe.

The fact is thal he himself admits that those documents are stiolen,
and once an ex-Minisier says that be is v possession of a particular
properly, he has lo be prospeuted and an FIR has to be registereqd.
fnlerruptions)... However, the Government does not take that step.
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MR. CHAIRMAN: That is all. ...(nterruptions)..

. SHRI S. PETER ALPHONSE: We feel, the Government has got
some skeleton, something to hide. He wants to come through the
backdoor to keep all the secrets under the carpet. The Government should
come clean.. It should place the facts before the House as well as the
people. Otherwise, the Government -is guilty. ...(nterruptions})...

SHR!'M. VENKAIAH NAIDU: WHat is ‘guilty'?

SHRI RAVI SHANKAR PRASAD: Sir, please aflow .me to speak.
Only one point { want to make. ...Jnterruptions)... Only one point | want to
raise. ...(nterruptions)...

Tsft W well - o oft o7 Ramgs &v v @ 39 ¢ Far 99a Reffe
ITd Hirerw d 2 R R Jrar wEr } B T ARWH W 34, 9w Wk s
TS 4 W T 9% U gE AWM T § W A ad) a9 o7 @ & 5 g Q)
e gaica & | 59 e R § 3o Tl Qo g, g9 N $9 il aen
mEal 2 vew A AR @ R A W F qafls wRede W e,
$A 3, ¥ W @9 qadd, 98 3w T & 71 A IS €, o a@ wew ¥ T
WU 99 9P ¥ EART ATl & ) 3o Aren 7% @ .L.(=eur).. v i o
P IA A LS Hen € | .. (TEaE).. .

SHRI RAVI SHANKAR PRASAD: Sir, there is only one point.
([nterruptrons)

Toft s wel mwﬁmaﬂgﬂaﬂmmmﬁmﬁ
TE e X oft @ B v R ¥ sfew wr A g, mawﬂm#mw@l
oo (STIF)....

- SHRI RAVI SHANKAR PRASAD: Sir, | am on a point of order.
...(interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, he is misleading the House.
...{nterruptions)... He is misleading the House. . (Intenuptlons)

i YT SR mwrﬁ#mmwmﬁgﬁmmmm
.. (Sa)...
. SHRI MD. SALIM: This is the assurance given by the Prime
Minister. ...{nterruptions)... ®R, 3 oo PR, S e AR N A g v o
WME | ...(aFEuTE)... '

SHRI T.N. CHATURVED! {Uttar Pradesh): Sir, why is he. taking the
Prime Minister's name? ...fimterruptions)...

-'Translimranon of -the: speech in Persian Script is available in Hindi version of the
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SHRt MD. SALIM: | quote ...(nterruptions)... | quote
..{nterruptions)... ’ ‘

SHRI M. VENKAJAH NAIDU: As ususal, the House is being
disturbed. ...{nterruptions)...
: T&ﬁw}mm:ﬂmﬁaﬁsﬁﬁaﬁammglmwvﬁaﬂﬁa
27 s B wirg A A Rid o g 93 7@ & ¢ e 98 wg e g -

g i wEen &, AP o Srpiew Bl &, A v & w ad &, Tud
forg siig wRA oS iR 7 TR SR AT P W & | U@ Her gauR g,
IR T2 AHA A S |

SHRI DIPANKAR MUKHERJEE: This is what the ane Minister
said. ...(nterruptions)...

SHRI T.N. CHATURVEDI: What is the source of the document?
-.{nterruptions)..{ What is the source ot the document?  ...¢nterruptions)...

Toft Mewg wellw | OR ey o 9w WP a8 o L (swEar)...
MR. CHAIRMAN: Please sit down. Please sit down,
..{nterruptions)... Please sit down. | think much has been made of the
Prlme Minister's stgtement The Prime Minister has said that the Minisiry
has taken the stand on some of the documents now. Within one hour, the
reply came form the Ministry, in which they have said that some of the
doucements, annexed Iy. Shri Ram Jetimalani, are marked
*secret/confidential® and cannoc! be used by the former Minister. It is very
clear now. And further inquiry, the Minister .has ‘said, he will make. What
more is required to be done? What more is required to be done?
..{nterruptions)...
SHR! KAPIL SIBAL: Sir, that is the point. Once he is in possession
of a _document, the Government has to inquire inlo that matter.
(/nterrupt/ons) What is the inquiry? (lnlerrupt/ons)

SHR( RAJU PARMAR (Guparat) What is to be inquired into?
...{Interruptions)... ’

SHRI KAPIL SIBAL: What is to be inquired into?

*aﬂmmwaﬁq #mﬁﬁﬁzﬁt{ﬁmwzﬂa -
'waafy ARGy, #mm%mmﬂn—wﬁmﬁ
. #mmﬁﬁﬂg.%gﬁmmﬂawméim
* & JPER AR I Rywe ared 3 I rafs wm-wa R
aren #= B wew B v &, R g @ wen 1 I
mﬁamaﬂméﬁ%m“m T AR 3ifdR-

"'Trar\slheratlon of theé speech in Persian Script is available in Hindi version df the
detbale.
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W#MW|aﬁﬁmmm#Wmm«
Wé@?ﬁgﬁﬁmmtﬁmmmw@ﬂs
9 WE P IFE WA H T A v ... (w|w)...
SHRI T.N. CHATURVEDI: Whatever has been said by the Prime
Minister ‘has been deone. ...(nterruptions)...
Taft wwig wef ; sl dibe Slagiey # wa sord ¥ &) nerEEEh 3}
Y3 YaE A 4 F F < g 9 Ao frw ) el 9% 3daE 31 vard R, 3%
Y /G .. (FEET).L SR, AT A B @ @ AN A 99 1 T wE w0 g
..(cmaar).. 5 dhbe Siwpicy @t aa Soid W 8, IF em aa ¥ o Rifer
ﬂ@?f&?ﬂﬁﬂﬁfzﬁqﬁmtmwﬁmﬂﬁﬁﬁmmm
PY @, 0.0 & W I W an et .. (sumar). ..
SHRI T.N.. CHATURVEDI: As regards the source of Ieakage some
new facts have come. (nlerruptions)...

- Tsh wlewe welw @ W, 39 W o IR ¥ .(aRum)... e |
ey wwi & 9% WO ...(@9YW)..TE 9% o NN AG FH AHA @B
. (FuE).. | :

N WF R R W WRwW): w der dF ue ¥ g T
. TTh)... .

SHRI T.N. CHATURVEDI The Law Minister has already gave an

assurance to the House. {nterruption)

i Mewwrg weliw : HRe Rrera wrge e o @ €1 9w 9@ g7 avven o3
Té A, gEa P apren ot § T4 Jmem) : ‘

sft BRI Rl : PR 3 diowE § Sepicy € . (TEum)... R @
@ s a3l @ L (smaum)...

s ama qeaa G . B wata @ 2 . (@EuE)... 6 6 & wong 3
e &1 g, 3pfl 9% o Ad g ..(EEF)... _

~  SHRI KAPIL SIBAL: | don't understand it. (nterruptions)... When

it is confirmed by the hon.” Minister that he is in possession of some
important documents, what other inquiry has to be sonducted? | don't
understand it. {nterruptions)....

st @A A onfed) : ve ue F e § wE B g L (@=mEwr)...
SHRI KAPIL SIBAL: He will continue to misuse these documci.is

{nterruptions).... It action is not taken, he will continue o misuse iicse
documents. He will leak them to the Press - tomorrow - agaih.
{mterruptions).... He will give them further 1o unauthcrised persons.
Interruptions). ... Mr. Chairman, Sir, you consider the consequences of the

Tiransliteration of the speech in Persian Script is available in Hingi versio~ of the
debate,
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inaét_ion of the Government. (nterruptions)... You consider the
consequences of the inaction of the Government. {nterruptions)....

SHRI T.N. CHATURVEDI: There is no inaction on the part of the
Government. {nterruptions)... You are overactive. {nterruptions)... That is
the whole trouble. {nferruptions)... There is no inaction on the part of the
- Government. {terruptions)...

| SHRI KAPIL SIBAL: You are not acting at all. (Interruptions)... He
‘will further give these documents to unauthorised persons. {nterruptions)...

SHRI HANSRAJ BHARDWAJ: He is misusing the documents.
{nterruptions)... Why don't you stop t? Do you want it to be misused?
(nterruptions)... That is_the whole dimension of the issue. (nterruptions)...
What action are you taking? (nferruptions).... He has filed it in the
Secretariat. There is ho need of any proof. (nterruptions).. "

SHRI KAPIL SIBAL: What other inquiry do you want?
.{Interruptions)... What proof do you want? ..{interfuptions)...

SHRI T.N. CHATURVEDI: After all, the matter is very serious.
..{Interruptions)... , : :

SHRI HANSRAJ BHARDWAJ: The Secretariat has confirmed that
he has filed them here. ..{nterruptions)... You can take judicial notice of it
{Interruptions)... No discussion. is required, You perform your duty.
{Interruptions)... Every day you catch people under the Official Secrets Act.
{Interruptions)... Are  you  willing to take action against him?
.{Interruptions)...He - wil 'be  misusing them every day.
..{Interruptions)... Why are you dragging unnecessarily the Rajya Sabha
Secretariat into this issue? .. {Interruptions)... Why do you bring these peaple
into it? ..{interruptions)...

SHR! B.P. SINGHAL (Uttar Pradesh): . Sir, may | have your
indulgence? ..{nterruptions)...

SHRI HANSRAJ BHARDWAJ: You catch him wherever he is and
seize these documents. ..(Interruptions)...Every day the police catch the
poor people. “..{nterruptions)... :

SHR! B.P. SINGHAL: Bhardwaj Ji, | have been granted permission
by the Chair. ..{Interruptions)...| have been given permission to speak bv
the Chair. ..{Interruptions)...

SHRI HANSRAJ BHARDWAJ: Today, Mr. Chairman, -the Press
report is becoming a time-bomb. .. {Interruptions)... The former Law Minister
has  overnight become a time-bomb in the newspapers.
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~{Interruptions)...\Why are -you so scared about this time-bomb?
Jinterruptions)...

MR R A TR B R A LI RIWMAaE R
~(TAEw)... Sir, it is highly malicious. it is highly defamatory.
{nterruptions)... He is calling a Member of the House as a time-bomb.
.{Interruptions).., It is highly defamatory. ..{nterruptions)... Rule 23BA says
that no allegation of a defamatory or incriminatory nature shall be made by
a Member against any other Member. ..(Interruptions)...He knows it and he
calls him & time-bomb. .{interruptions)...t is a serious matter,
..{Interruptionsj...

SHRI T.N. CHATURVEDI: Is it the dignity of an hon. Member of
this House? ..{Interruptions}...

ot T T R (@ R i) ¢ e et e € 7 o sRam
LG A A - i
SHRI HANSRAJ BHARDWAJ: You know the definition of the
Official Secrets Act. (nterruptions).... You cannot disclose as to what is the
correspondence between the Minister and the Chief Justice. You cannot
disclose it. It is a secret communication and it is a matter of privilege. You
cannot throw it out like this. You catch the documents wherever they are
so that they are not misused in future. ..({Interruptions)...

SHRI B.P. SINGHAL: Sir, what | have to say is absolutely outside
the scope of the subject which we are discussing. | have to say only one
thing. ..{dnterruptions)...1 have to say one thing. There are legal luminaries
here.

SHRI KAPIL SIBAL: Sir, he is...

SHRI B.P. SINGHAL: Sir, is he the only person who can speak
here? ({nterruptions). There are many legal luminaries present here. | have
also served law for a while. The important thing which we have to find out
is this. It is not that if any officer or any Minister writes 'secretl’ on a
document, that document becomes secret. It is defined in the Act as to
what is a secret document. An inquiry will have to determine whether
marking it as 'secret’ was in accordance with the "Act or not.
..{Interruptions)... If somebody writes a letter to my wife and if | say that it
is secret, will it become secret? ..{interruptions)...

SHRI KAPIL SIBAL: That has alreadv been done. ..finterruptions)...

SHRI K. RAHMAN KHAN: He has already. written that certain
documents were confidential. .. {Interruptions)...
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"SHRI M. VENKAIAH NAIDU: Sir, either we can have this * to go
on or we can adjoumn.. {interruptions).. This is nothing -but. a *
..{Interruptions)...

SHRI T.N. CHATURVEDI: The hon. Minister has already said that
thve consequences of leakage of secret documents would follow according
i0 the law. .That is what he has already said. What else do you want?

Jinterruptions)...

i yrees gfeon (SR ¢ WER N oA F 2 D AR weEn A w
feawa 27 ...(xEum)..

oM Y JTEe - @R TR, A W R Ru-gieit ®oaw
oA Y sty & R L (Sgaur)... X Sna gomor @ e gan g

iy wEica, 18 9w sEa ¢ 6 var A, Ru-fRweic # @ afla ok
mﬁgﬁﬁmwmaﬁ?mﬁwﬁwsﬂwﬁzaﬁaﬁgmmﬁﬂ
WoP 5d ¥, 33 0 goa v AR el f9- R ved A ve el 9wa@ w1 wE
fra-gdvede. 71 Rd ¥ W@ W, T SR w39 Ru-fdwede @ oqEd
wafig, o Ru-gawede & T W WYeR aqd W@ € 9l wged v # ol REw
o @ €, aaen oo @ 8, dR-ade agam @ ¥ iR aw Ru-fdwle o
o™ fpet ¥ 7 @ fea waeR TeEa, 4 TE aEa § B Ru-iiei
c(TgE)... Wil Sgica, gg 1991-92 #1 e At g o ¥ N ¥ Fe
& A fio W on 9Ed B T W Y R &) I @i & e 91-
92 #|...(=aur)... 1997-98 ¥ sy S wads faar ani ...(=earA)...

NP W, a7 w9 wgE g ¢ 3% arag A Peren
Q1 g9 g A g9 WS Ari-ged aidi | L (=Rge)...

sft YerE S - e werER gon @ S9N 9w Jemen & # ameR?,
.(FAGE).... f5am werak gan 3, dewaoh @ ¢ § A A, TRl el Tug &)
m§§?! {=Eur)....

w9 wm v ¥ galE smufianied &, s Prew R

Wt

SHRI M. VENKAIAH NAIDU: Is tWenty Members standing at one
time and speaking not unparliamentary? f/interruptions)

sMeog AP w a8 * T A T @ 7 . .(aaar)...

SHRI. MD. SALIM: Sir, now they are questionihg your ruling
also...frterruptions)

*Expunged as ordered by the Cﬁair.
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SHRE M. VENKALAH NAIDU: If * is not going on, is it that a very
meaningful discussion is going on In this HouseWnterruptionsy Sir, | accept
that a vary meaningful, constructive and a serious Parliamentary debate is
going on in the House.. fnter yotions)

) dorg frees ;a9 sl W @ @ €L (seanE).

_ ft e amad a8 W f, gRe Fur ufaner &, g6 @ oy
7 a8 fey wu A gw feueg w2 § 7 (g, wE 9 Ol o | oag R
W femrw B WS L EW $ae 9§ L (2.

oft dom P s o S 2 | g 87 L femmamE)..,

: i vrvare spparer oty mEtem, ¥ ol 3 W R, guel @ ufiws g,
gE @ BN AmgU? (AT

MR CHAIRMAN.  iNothing will go on record, . frterruptions;  Now
alf other things are over angd the debate must continue. . §nterruptions)
Otherwise, | adjiourn the House for the day. Unterruptions) Now, t adiourn
the House {or the day)

The House then adiourned at i to-seven maogtes past two of the clock till
eleven of the ~iock or Friday, tre 28™ July, 2000
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